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displayed at stations, are also called at the time of 

emergency. 

 

Import of Urea 

663. SHRIRAMDAS AGARWAL: Will the 

Minister     of     CHEMICALS AND 

FERTILIZERS be pleased to state: 

(a) whether Government's attention has been 

drawn to a news item published in the Financial 

Express dated 1.7.1996 captioned "Rs. 52 crore 

Urea blocked at ports-delay in off loading costs 

exchequer $ 25,000 per day" by way of 

demurrage charges; 

(b) if so, what are the details thereof 

indicating who placed the order for import of urea 

and when despatch orders from Government to 

its assigned destinations were issued; and 

(c) what action Government have so far taken 

against the defaulters for such huge losses to 

exchequer and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 

MINISTRY OF CHEMICALS AND 

FERTILIZERS (SHRI SIS RAM OLA): (a) to (c) 

Yes, Sir. The contracts for import of urea were 

concluded by the canalising agents in accordance 

with the advance authorisation given to them 

month-wise by the Government. Two vessels, 

"Prabhu Gopal" and "Jag Ravi" which sailed on 

9.6.96 and 17.6.96 respectively from Shuiaba, were 

directed to proceed to Tuticorin on 17.6.96 and 

Rosy on 21.6.96 respectively. As on 1.7.96, these 

vessels were awaiting commencement of discharge 

for want of designated handling agencies. 

The Government had started the process of 

appointment of handling agencies well in time. But 

unlike in the past, the rates received through 

tenders for handling urea at the ports during 1996-

97 were uniformally higher over 

 


